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Mr. Speaker: I think these· ques-
tions should be raised in the Advisory 
Committee. These are all many de-
tails. 
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BOMBAY STATE ROAD TRANSPORT 
CORPORATION 

*2316. Shri KajroIkar: Will i.he 
Minister of Transport be pleased to 
state: 

(a) the capital agreed to be provided 
for the Bombay State Road Transport 
Corporation by the Central and the 
State Government respectively and 
the amounts actually contributed by 
the two Governments up to 31st 
March. 1952; 

(b) what are the yearly financial 
results of the Corporation from 1949 
till 31st March, 1952; 

(c) what are the financial results oi 
Delhl and other recent State TrBllll--
port 'undertakines constituted under 
the Central Act during the corres-
ponding periods; and 

(d) how many representatives of 
the Central Govemmont there are on 
the Bombay State Road Transport 
Corporation:' 

The Minister of Railways ud 
Trusport (Shri L. B. Shastri) : (a) 
to (d). A statement giving the re-
quired information is laid on the 
Table of the House. [See Appendix 
XI. annexure No.2] 

Shri KajroIkar: Do the Govern-
ment propose to set up a Central 
Board of Transoort to coordinate the 
States' transport undertakings? 

Shri L B. Shastri: Well. we h,ave 
called a conference and we mIght 
consider this oroposal in that confer-
ence. The conference will be attend-
ed by the State Ministe~s and th.e 
Transoort Commissioners of the vart-
ous States. 

Shri Kajrolkar: Can the hon. Mini5-
ter tell us what are the principles 
followed in the payment of compen-
sa tion to the bus-owners who were 
formerly running the services? 

Shri L. B. Shastri: The rates of 
compensation payable are laid down 
in rule !o2-B of the Bombay Motor 
Vehicles Rules, 1940. Beside" that, 
the Corporation has purchased the 
vehicles of the bus operators wherever 
possible. 

Shri Kajrolkar: Can the han. Min-
ister give us the comparativE! fares 
before and after the taking over by 
the State? 

Shri L. B. Shastri: I should like to 
have notice. 

Shri K. K. Basu: Do the Govern-
ment propose to improve the financi-
al results of the Delhi Transport by 
improving the service? 

Shri L. B. Shastri: Yes. we had 
recently instituted aIL inquiry. The 
Committee put in very hard work and 
they submitted their report within 
ten days. The report is now under 
examination. 
Short Notice Question and Answer 

FLOODS IN ASSAM 

Jonah Amjad Ali: Will the Minister 
of Irrigation and Power be pleased to 
refer to the statement made by the 
Minister of Home Affairs on the 22nd 
July, 1952. on the floods in Assam and 
make a further statement on the 
subject in the light of any further 
information which Government may 
have received from Assam? 




